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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. 1

APPEAL No. E/1221/2008-EX[DB]

(Arising out of Order-in-Appeal No. : 33.CE/LKO/2008 dated 29/02/2008
passed by Commissioner (Appeals), Central Excise & Service Tax,
Lucknow)

C. C. E. Lucknow Appellant
Vs.

Classic Polytubes(P) Ltd. Respondent
Appearance:

Shri Gyanendra Kumar Tripathi (Asstt. Commissioner)AR  for Appeliant
Shri Hit Chawla (CA) : for Respondent
CORAM:

Hon’ble Mr. Anil Choudhary, Member (Judicial)
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

Date of Hearing  © 26/06/2017
Date of Decigion 29/06/2017

FINAL ORDER NO:—..‘IQTZ?._.ST/@QB! K AU

Per: Anil Choudhary wa R —

Heard the parties. Issue as submitted by the Revenue is
whether freight charges are inciudible in the assessable

value:

2. 1t is admitted fact that the appellant have sold goods.
on the basis of factory gate price and further they have as
per the agreement with the buyer to deliver the goods, have
arranged for the transportation and charged the ffeight

separately in the invoices. Under these circumstances we



£/1221/2008-EX[DB]

find that the Learned Commissioner have rightly allowed

the appeal holding that freight charges are not includible

in the assessable value under Section 4(1){a} of Central

Excise Act, Further we find from the fact on records that it

is. not the case of Revenue that the appellant had received

any surplus on account of transportation. Accordingly, we

find no merits in the appeal of Revenue and the same is

dismissed.
(Dictated & Pronounced in Court}
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